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(¢) and (d) Government has considered the
matter and is of the view that the Calcutta
Metropolitan Development Authority is essen-
tial for generating the necessary resources,
administering the funds, formulation, alloca-
tion, cv-ordination and supervising the execu-
tion of various deve.opment schem:s in the
Calcutta Metropolitan District. ¢~

CALLING ATTENTION TO A MATTER
OF URGENT PUBLIC IMPORTANCE

RESULTS OF THE INQUIRY CONDUGTED BY THE
Deputy CHikrF FLECTION COMMISSIONER ON THE
SURPLUS BALLOT PAPERS FOUND IN
CHANDIGARII

SHRI N. R. MUNISWAMY (Tamii
Nadu) : Sir, I beg to call th: attentioa of the
Minister of Law and Justice 1o the results of
the enquiry conducted by the Dzputy Chief
Election Commissioner on the surplus ballot
papers found in Chandigarh.

- THE MINISTER OF LAW AND JUSTICE
(SHRI H. R. GOKHALE): Sir, on the
evening of 25th March, 1971, a deputation

consisting of Shri S. N. Misra, M.P., Shri |

Digvijay Narain, M. P, Shri M. S. Gurupada-
swamy, M. P.. Shri L. K. Advani, M. P, and
Shri Ravinder Varma, ex-M. P. met the Chief
Election Commissioner at his residence and
produced a bunch of bailot papers of a Parlia-
mentary Constituency in Punjab. All thess
ballot papers were 1n good condition and were
serially numtercd. They alleged that thou-
sands of ballot papers of thz various Parlia-
mentary Constituencies in Punjab, Haryana
and Chandigarh similar to those produced by
them were recovered from a godown in
Chandigarh and that as a result of the print-
ing ol ballot papers very much in excess of
the actual requirement, the poll in most of the
constituencies was vitiated. As the matter
required on the spot enquiry the Chief Elec-
tion Commissioner directed Shri P. I. Jacob,
Deputy Election Commissioner to proceed to
Chandigarh as early as possible and conduct
a thorough investigation into the matter. He
reached the Government Press, Chandigarh,
at about 10 a.m, on 26.3.1971. The Chief
Electoral Officer and Additional Chief Elec.
toral Officer, Chandigarh, the Controller of
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Printing, Chandigarh, the Joint Chief Elec-
toral Officer, Punjab, the Chief Electoral
Officer and Deputy Chief Electoral Officer,
Haryana and the Controller of Printing,
Haryana, were present for the enquiry.

The ballot papers for the 13 Parliamentary
constituencies in Punjab, 9 in Haryana and
1 in Chandigarh, i. e. 23 Parliamentary
constituencies 1n all, were printed in the
Government Printing Press at Chandigarh
under the Chandigarh Administration. In the
formes uszd far the printing, 2,3 and some-
times even 4 constituencies were combined in
a single forme, Som-~ of the combinations
were as follows :

i

Name of the No. of ballot papers

constituency required

I. Flssar 5.14,500
Mohindergarh 5,33,700
Ambala 4,92,000

IT. Sangrur 5,11,300
Amcitsar 5,13,400

P hillour (SC) 5,21,700
Ruper (SC) 5,25,100
III. Fazilka 5,49,300
Bhatinda 5,33,600
Ludhiana 5,98,.00
IV. Roatak 5,14,700
Karnal 5,7,000

When a single forme is used for printing
the ballot papers of more than one constituen-
cy as above, the number of copies takzn will
be for the highest number required for any of
these constituenctes. Thus in the first forme
above, for each of the constituency 5,33.700
ballot papers were printed, though Ambala
constituency required only 4,92.000 and
Hissar constituency 5,14,500. In this proce-
dure, which is followed in every State for the
cxpeditious printing of the ballot papers, the
productioa of a certain surplus number of
ballot papers for most of the constituencies is
inevitable.

The total number of ballot papers required
to be printed for all the 23 constituencies

together was 1,18,61,800 while the actual
number of ballot papers printed was
1,21,14,431. There was thus a surplus of

2,52,631 ballot papers for all the constituen cies
put together which worked out to 2% in excess
of the actual numher cequired, Usually the



118 Calling At ation to a Matler
wastage allowed in the printing of ballot
papers is 5%, whe eas in the case under con-
sideration, the act 1al wastage was only 2%,

The Controlle of Printing, Chandigarh,
had issued a written direction on 15.2.1971
tha. after the completion of the printing of
baliot papers, war e papers showd be destroy-
ed in the presencc of the Assistant Controller
of Printing. Unfo tunately this direction was
not carried out. some of the surplus ballot
papers, which weie treated as.waste, were cut
into small pieces and deposited in the waste
paper shed attach-d to the press. Some other
ballot papers wer: stored in the waste paper
shed without beirs cut into pieces, that is, in
good condition. ('n 15.3.1871 and 17.3.1971,
about 6,000 kilo;rams of waste paper were
removed from the waste paper shed by the
contractor. Along with the waste paper so
removed, some bullot papers in good condition
were also included. The contractor took the
waste paper to his godown in Chandigarh.
‘On 24.3.7]1 in the absence of the contractor,
some persons en ered the godown, filled a
gunny bag with . bout 10 kilugrams of bailot
papers t.e. abott 10,000 to 12,000 baiot
papers in good ¢ ndition and removed it in
spite of the protests of the staff of the contrac-
tor. These paper were distributed freely in
Chandigarh and other places and the bunch
of ballot papers produced before Parliament
and before the Chief Election Commissioner
-obviously belonger to this consignment.

It is clear {rou: the above that about 2.5
lakhs of surplus bullot papers were printed for

the 23 parliamentary conslituencics in Punjab, -

Chandigarh and Haryana in accordance with
1he usual proceduvre adopted in the States for
the printing of ba lot papers, that some of the
surplus ballot prpers which were treated as
waste were alloyv ed to be removed by the
waste paper Contr :ctor after 15.3.71 when the
voting of the F.th Generar Election, the
counting of the ‘otes and the deolaration of
the results were over and that these surplus
ballot papers did 1ot in any way affect or in-
fluence the poll.

Towards the .nd of Mr, Jacob’s inquiry,
Shri Balraj Madhok, ex-M.P. and Shri Sri
Chand Goyal, vx-M.P. met him in the
Government Pres, Chandigarh. He showed
them the formes in which constituencies re-
quiring varying number of ballot papers were
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combined in a single forme and explained to
them that on account of this procedure, the
printing of surplus ballot papers for almost all
the constituencies was inevitable and should
be accepted as normal. After seeing the
formes, they seemed to be satisfied that the
printing of surplus ballot papers was not in
any way abnormal. He also arranged in their
presence for sorting all the bLallot papers still
remaining in the Press and in the godown,
constitucncy-wise and for preserving them
intact,

Beforc a ballot paper is issued to a voter at
a polling station, a distinguishing mark which
is different and scparate for each polling
station is affixed on it. The ballot paper has
also to be signed in fuli with the signature of
the Presiding Officer of the polling station.
Consequently even if a blank ballot paper
reaches the hand of any peorson before the
poll, it would be quite useless to Him as it
will not be possible for him to affix the distin-
guishing mark and to get the signatures of the
Presiding Officer on it. The blank paper
would be like a blank cheque without a signa-
ture,

After the poll 1s over, the ballot box is
sealed by the Presiding Officer who affixes
his own signature on the seal and the signa-
tures of such of the agents of the candidates as
wish to affiix them. Thereaflter the ballot
box is put inside a cloth cover which is also
sealed both at the opening and at the end.
The signatures of the polling agents are taken
on the seals on the cloth cover also. The cloth
covers and the seals arc opened only at the
counting place in the presen_e¢ of the counting
agents of the candidates. It would be quite
impassible to put any matter into the ballot
box after it is sealed at the polling station.

All this wourd show that even if a few
blank papers are obtained surreptitiously,
they would be of no use to anybody.

SHRI N. R. MUNISWAMY : Sir, the very
Statement creates an impression that this
election has not been fair and free. The
Statement itself indicates certain irregulari-
ties and infirmities. The irregularities are
that the ballot papers have been printed far in
excess of our requirements, may be 2% lakhs or
3 lakhs, with a view to covering the wastage.
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[Shri N. R. Muniswamy]

It is quite possible, but this excess printing
of ballot paperslends support to the suspicion
that has been cast at this election that these
ballot papers could have been smugeled after
the election was over and by the time the
boxes were removed to the counting places.

MR, CHAIRMAN : Please put your qucs-
tion.

SHRI N R. MUNISWAMY : Just I have
to make my position clear, as the slatement
is pretty long. Iam putting ihe question.
Kindly excuse me. Thisis a very serious matter.
I only want that they should restore the con-
fidence of the people. The entire nation is
suspicious of this. Itisin their interest that I
am saying that it is better to clear this doubt.
Trom his own statement I find that there is
irregularity. The,irregularity is in the printing
of ballot papers in excess of the number requi-
red, and this leads to the suspicion that these
papers might have been smuggled into all these
ballot boxes.

MR, CHAIRMAN: You are making a
statement. You put a question.

SHRI N. R. MUNISWAMY : Very well,
1 am putting a question. 1 only want to say
that these ballot boxes have not been sealed
in the presence of the agent. Only the first
one is sealed, The subsequent ones are not
sealed. Instead of asking Mr. Jacob to do the
job, it would have been better if he had
ordered a judicial enquiry to probe into the
whole thing. It should be a high level Com-
mission of Inquiry consisting of three Judges
instead of one. I wantto know whether he
will give an assurance to have a prote into
this by a judicial inquiry so that the entire
doubt will be cleared and confidence is re-
stored. *

SHRI H. R. GOKHALE : As the statement
has made clear, all that happened a little
irregularity might have happened—had happ-
ned after the 15th when even the  declaration
of the results had taken place. The
Member will remember that in  this

hon.

country
there are over 3000 constituencies. 'The hnn.
Member will - also remember that over 250

million people were concerned in these elections
and over 300 million ballut papers had to be
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printed all over the country. Invariably, why
invariavly, without exception, all the ballot
papers were printed in Government Presses
only in the respective centres. Precautions
were taken from the beginning to the cnd,
right up to the end, when the elections came
to an end after the declaration of the results ;
very adequate precautions to safeguard the
ballot boxes had been taken ; there was no
scope whatsoever for any tamp ering either
with the ballot hoxes or with the balloL papers
until the results of the elections were declared. ~
In this case, only an, isolated instance
as I have stated here, this happened after the
15th. after the declaration of the results where
the contractor who was supposed to remove
the waste from the printing press was allowed
to remove the waste without fcllowing the
requirement of cutting them into pieces, T
might now tell the House this because I have
got the information which T did not have
earlier. Some allegation was made that some
ballot boxes had left in two wagons to some
other place. When I spoke in the other House,
at that time I had no information, but I have
the information now that even those two
wagons have been intercepted and direction
has been given that these wagons would be
opened in the presence of the duly authorised
Chief E.ectoral Officer and ot the representa-
tive of the Jan Sangh and the contents veri-
fied. Theretore, even those complaints whick
came there in Chandigarh and those com-
plaints which came subsequently are under
very careful examination by the Election Com-
mission, and I am confident that so far as the
present instance is concerned nothing  wrong
has happened. [ cntirely agree with the hon.
Member that everyone of us, to whichever side
we may belong, is very anxious that elections
in this country should be frce and fair and
the purity of the elections should not be
tampered with. But the, hon. Memler wil}
also agree that it is also the duty of all concer-
ned to see that on the basis of suspicions which
are unfounded the fail name of democracy in
this country is not brought into disrepute.
We must also sce that while we must make
a.l allegations which are well-tounded, we do-
not make allegations which are not well-
founded so that this democracy which is
regasded ag the biggest and freest in the world
does not come into disrepute. ‘

Another point which has been raised is that

these ballot boxes can be  filled

with  ballot
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papers afterward:, Sir, I consider it as impos- |  SHRI LOKANATH MISRA  (Orissa) :

sible. AsT said, while the paper for the
printing of the . llot papers is removed from
the mill right up 1o the stage to which it has
to reach in the yrinting press, precautions are
taken that they are under armed guards.
Even when they .cach the press adequate
precautions are t.ken to protect them, Direc-
tions were issued by the Election Commission
well in advance . nd also by the Chandigarh
Administration a well as the authorities of
the Chandigarh I'ress to see that adequate
precautions shoul | be taken to sce that the
papers are protec .ed, and there was no possibi-
tity at all of anyt1ing as suggested by the hon.
Member happening of putting wrong and
invalid ballot payers or ballot papers which

are spurious into the ballot boxes. Now, it
has been said.....
SHRI MAHAVIR  TYAGI  (Uttar

Pradesh) : Why .lon’t you...... (Intcrrupions)
MR. CHAIRI IAN : Yes, you continue.

SHRI MAHA VIR TYAGI: Sir, one ques-
tion which is relc vant is this. In the circums-
tances what was the necessity of changing
the old practicc of counting votes bhooth-
wise and ordering that the ballot papers of
all the ballot bores be mixed together and
then counted ?

SHRI H. R. GOKHALE : T have noted it
and I will deal v ith it. It has also been said
that the boxes were not sealed in the presence
of the agents, Now, this really does not arise
out of this Callins .Attention Notice. As far
as my informatio « goes, all ballot boxes have
been sealed in 1.e presence cof the agents
wherever the car lidates took care to see that
their agents wer: present.

Now, it has b n sald that instead of send-
ing Mr. Jacob wl.o is a yunior officer for the
purpose of this enquiry, some Committee should
have been constivuted. I only want to make
this clear that M-. Jocob is a very senior
officer under the Election Commission. The

Election Commis ion, as Members know, is a |

body constitutec under the Constitution
itself. And safeg.ards have been provided to
see that the Election Commission functions
independently, almost......

However senior he may be, he is junior to the
Election Commissioner. That is the point.

MR. CHAIRMAN : According to you,
every junior officer commits wrong.

SHRI H. R, GOKHALE: Ultimately, from
that point of view, evenif a Judge of the
Supreme Court is deputed, he will always be
junior to the Chicf Justice. So, the only thing
which I want to say is that the Election Com-
mission is an independent body. Itis not
under the control of the Govz rnment so far
as the conduct of the election is concerned;
and it is a body which has got safeguards......

<ot Rl a9t ( weg g_w ) AT,
¥ ud wEAr gy L v fRagT g &
ZAAT AEAT FA@ g & ATE AR
JHTA WA ATAT FAAHA TG AILE AT &7,
Eﬁ""

ot el : ST Ay § Zoar €@
FL AT | JA AEGH § |

SHRI H. R. GOKHALE: Ican make it
short if the questions are also short.

That is about deputing Mr. Jacob. And I
have already said that no case, in my view,
is made out at all for holding an enquiry by
anybody else.

SHRI N.R. MUNISWAMY :
second question is this. He is not going to
deny it, Sir. Itisa revealing thing. Is it not
a fact that long prior to the holding of the
elections on the 5th March, even three or four
days carlier, the ballot papers were handed
over to the presiding officers to get their
signatures so that they would put their signa-
tures on them? Does it not infringe the
secrecy ? I want to know whether it is a fact
or not.

Sir, my

SHRI H. R, GOKHALE: I donot think it
is a fact. N

st 7 Tag aat (s aew) @ AWd,
AT WA S 4 S qaqew agi 9x foav
& IqHT A9 AAGIF qgT Y § AT FAT
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[+t wmafaz ami]

WY Z 1 fOgw 3@ 91T FY ez g7 g fF
o7 S 7 o) ez § g fraenfew 2
A7 T g arnf@ AE 2\ F g 3
difew & wifwer or 57 {5 of Saq & am
Ha g3 ot | I Tl 97 W oa| a@den
¥ 5T A ag; mifwa fFwar, =g e

ST AFA AV (I 937 : g T
1

it w7 fag aaf : S gdAw uFo dio
TIEFTH AMALE | F AVTHT qg Far
M Agar g freefen v arer A%
F2T £ #F 99 5% § T FAr £ ¢
I'wo ex-MPs seen to be satisfied.
7z favwe famee #37 ardr aa g, ua
T TIE qiET g g 1 OEr FE A ag
i | gudt st ag wnEEl gHE av off
sq fiF ggm Fal fF aew wiedgdy §
6 T FP U qoT 9T O o §;
i oF wAT AT E AT A G FI
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gFy 5 913 o3E g YA oar -
T g A N, ag 419 A BT AT &,

AT ERd w1 F ag Aw TuTAHAE &

Ffaa 2, s o ome & Z0d aSz qag

FT GT LT § @I 2, UF qV Fleqe &

METIT # AT gay TEawe ga F mereT
H—% Tag gt 9T AT, qEi I9H qv qvar
aur ar, Az o fasfaar & ag gr a3

AT qoz §ud faage ooz ®7 & q27 A9C

Aq @A IAT IR T g7 o Fwa
& q1F WA 99 F A7, [ TAAH GG H

\
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Y Suz qog gl fas &, 1 s9 @@ &
SHIE Hoa F g (6T agf 9 59 4|
FT gare frar aar B Taadz Sa ¥ Gaa
ff 9%z Y99 ¥, TART UF AW H gHL
I qT ¥ WA X 9 #1 qrea
qUST AT IART adia FCT FT FAA FY
TE

st gmar tag (faamr) : R WS
ST, |

it gapala : gat &y, g aofdernT
F fay | qfed | \

st A fag ant: sAaET SEAEE R
q]-(%...-.

st gamfa : gFarge  fFAAT @RET

grar ?

s Al Fo AAIVHFL (A= ¥3W) :
T (AT ATUIST § | 9HAS ATSA FY

LA g

o gaqm fag : odWma, @EE w6
HET | A AT3Z ATF AT 95 & 1% 73
g feegrarT A AR FT FIAR
TEAT FET & o1% A8 T2 97 FT AIHAT

f{""

At gwumafa : ag @z qrF STET @

fr agt qv xdiamz W dwaigy § €1 TN T A% ArET

ot geam fag : AU GEE 9w qE]

CHA A AT

forg = & firo ST 43 20 &, S =M AT

faea1 7 ARz 99 £ AIST Wy EqeT
' A AAT AT @7 9T, SOH gU4 Z@r fx

agl 9T A% 9T §, ST 499 A1 1T T

faa=-faaz frar gar om0 &1 § o S%g
¥ 37 Az Al & 93 Az iy
SFA W AT E T 20 9% 7 qA7 60T

MR. CHAIRMAN : This is not a point of
otder. No point of oider.

ot awaw fag : A7 @iz Ww AT

Tz & [F %1 92 A9 FZA F1 TA9T AGL

- g =nfed

MR. CHAIRMAN : Sit down, please.
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=i gwam &
qfeqa” 21 ’

3

=Y Ao Fo TRIVFI : ATIFI 74T FB
A

siy 917 Tag =At: =, amde g6l
ST q sqqd qFaem § ag Fr ¢ fm smar
o W E, AZ T WAW 1 aMT g, R
§ WA HqA S ¥ 9z gy aear g &
99 37 99 H g7 Tar g, 41 SHE 99
SqaT A AT AT E; FEw FW &
g, AR frar JET 8, ot 3 A 9@
g% AT @fmr qwac G gw R §
T T, AiE gl 9T S daz o fww
g, @a g @ifma 7737 =7 gq £ )

AT A 7 97 FEAT T@wr F B weaw
Frdgual ¥ fod frw @fwma qmaz ¥
faa ifes 99893 96 Ia-997 Jo7 o
gaaid @ ¥ AR fFm @fad awar gw
PINT & 918 § W17 ATl SeaF HEieHy
§fra-frm @if@r st d v §—
ZUEI aNA FT AT FYT FL, |

A197 ag I F=F a2 B gt
¥ g fege s W fewdw & gwr §
AR /Y AN FFF ¢ 7 A T N7 AraTaq
foar ar; % W F IFFT 7 ZAA qg
Farn F IO A1 5 qA O fF aevea:
23 Arg A Agi ¥ femgw g oav, gau
FH £ 50 98, |

st gwmafa © 1A g7 @ew FHifwg
HET 5T FT AT 72T 24T 1

o SngeEl weE aga (fagre ) - oAz
TAAT 37 AF E: I W@ AT G0 Fg
T T2 | ARIAITAT T4 7 AT a9
FHEAT T F AT ATE |
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i) wamafa ;. am afzd o

= A9 fag awi: gqET F A
TgETE 98 & SHd SATE @At g9 8 | 9§
SF=rl gEr Agi g fF @Er gwda v
Tl FT 1 Fg 9w g gfee & fwar sm
ET 2 1 a1y ag T s <@ 8 fF aaw
FHETCUHAT F qAT-AAT AT AFIT A
FY FAT FL |

mhamazge & aZ a7 gam @1,
SH T T MEH A AT AT ZAT T
T g T I§ qAT & I AT T
THFIT AT GAAT X 30 fF GAF FEITCET
4 g difee qeax 9 39 i aws
TE AL E | AU WS AW Tg A

=it oafa ;o @g 9 =@y Fitag |
off 7 fag ani: 7 @A FTWE |

sit gwafa : @ w #fea 0 fgA wx
TOH T AT, 9 FAT 41T 3 |

o 71 fag aat . 9z gasar 7 |
¢ & ama Qi awT # FEWe F]T
fen 2 @1 Saw ¥ 9712 qug feadT qrare

¥t frg Sifae 1 frg @fma =
fre, am Ty oY o T F9F ga

7

st ganafd : #ew grgr fafqee<)

ol Alc Fo [ANASHT : Ja(d dT AT
AT |

wag-v1d fawmr # wow " (o) ol
Regar) : fxArg arz @ 21 sirgar





